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List it on 3 .9 .-97 for hear ing o CCPP. 

(V.N: Mehrotra) 
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3997 	 Division Bench is not yet availablee 

Adjourned sine die. The c.asB snail be taken up 

when Division 3ench is avaijabla 
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(v.N. Nehrotra);. 

H . 	 . Vice-Chairman 

7 



3/ 
cn 

P 
U4 	 CCWA 35/97 

OR DE& 

tone for the petitiner. 

2. 	This cC?. pertains to the year 197. 

It is pres 	that with the passage of time orders 

passed y this Court might have been col-pliet with by the 

authrities concerned which is evident from the fact that
efor 

Lo 	cJL.' f---f 	J/8i 

nxie has put appearance for the 

we are not inclined to prceed further in the present 

CCPA and the same is rejected at amissi)fl stage and 

isposed of accDrdflgly with no order as top) costs. 
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